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1. 8. Govinda Raju

- 3. N. Prakash Rao
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IN THE CENTRAL ADMINISTRATIVE TRIEBUNAL: HYDERABAD BEN
AT HYDERABAD

0A,35/97 dt.6-3-97

Between

2. G. Satyanarayana

4. P. Lakshman Kumar t Applicants

and

1. Union of India, rep. by
Secretary

Min. of Defence

New Delhi

2. Flag Officer Commanding-in-Chief
Eastern Naval Command HQ

HON. MR, H, RAJENDRA PRASAD, MEMBER (ADMN,) |

. Visakhapatnam
3. Base Victualling Officer : -
BV Yard, Visakhapatnam-9 - ¢ Respondents
g |
Counsel for the applicants 3. P. Satyanarayana
P Advocate |
i .
Counsel for the respondents s V, Vinod Kumar
i Addl. CGSC
|
CORAM - | ,
HON. MR, JUSTICE M.,G., CHAUDHARI, VICE CHAIRMAN
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I ®ral order (per Hon. Mr. Justice M.G. Chaudhari, VC )
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0A.35/97 dt.6-3-97

ORDER

Kumar for the respondents.
1. Reheard after restoration. Smt. N, Anjana Devi
vehfmently argued that the applicants are poor unempld

people and having worked in the past, it is very harsh

unjﬁst that they are being deprived of engegement atl
on daily basis so that they can survive. She submittj
that therefore the direction as prayed may be issued t
the respondents as—pfayedéin as mucﬁ as similar direct
were given earligr by thié Tribunal. We find it 4iffi

O . '
to grant any direction as prayed in view of the decisi

Suresh Kumar and others (1996(2)SCALE 307). At the s
time we notice that the respective applicants were en
fov tonamdeatde
in the past duration which cannot be totally ignored.
A
aAlthough, therefore, theyrhave no right to -claim regu
sation or reéngagement, we hope that the second respo
will keep in mind the plight of the applicants as sta
and try to help them to the extent possible and as pe
rules as and when he can-bestow such a consideration
iadadd!
them. It is made clear that thése observations a;e-i
I R MASI— AA
Court so that inability of the respondents to act
according therewith will not provide a ground for alle
contempt against respondents on the ground. that the
direction has not been complied with, L2 k*4V°T”V}“d&L
M-{-CMJADP‘L

s A Mn e drie
2. Subject to [above observations the OA is disposed

P
(H. Rajen Prasad) : (M.G. Chaudhari)
Member (Admn.) ‘ Vice Chairman

SmEi;N. Anjana Devi for the applicants. Mr. V. Vinod
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Dated : March 6, 97 ﬂ::g§§§bﬁ$ﬁ’;_ !
Dictated in Open Court . 20119y,
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©,A.35/97

M.A,201/97

Te
1, The Secretary, Min.ef Defence,
Unien ofIndia, New Delhd,

2, The Flag Officer Commanding-ip-Chief,
Lagtern Naval Conmand HO Visakhapatnam,

3. One cepy te Base Victualling Officer,
BV Yard, Visakhapatnham=9,

4. One copy to Mr.P,Satyanarayana, Advecate, CAT,.Hyd.
5. One cepy to Mr.V.VAded Kumar, folwemxk Addl,.CGSC, CAT.Hy
6. One copy to kiMxurygyxZiR D.R.(A) CAT.Hyd,

7. One spare cepy.
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‘I COURT
TYELD BY . CHECHED BY
COME nKLD 37 ' APPKOVED BY

IN ThHe CLTRAL ADMINT STRATIVE TRIBUNAL
HyLErASAD BEGCH AT LYLERABAD

/’.ﬁ

THE HON'BLL MR.JUSTICE M.G .CHAUDHAFRT
: VICE~CHATIRMAN

ANL

THE HON'BLE MR.H.RAJENDRA PRASAD
MEMBER( ADMN) .

Date & C 2 -1997 :

' ORDER , FWBSTERT

M.A./R.B/C.A. Nou

o.a. . SS/]i;ﬂ .

L~ T.AWNO. (W.Pa - . )

Admittedf ang Interim L[irectkons

issued.

' Allowe
.o ! . .
. . . Disposed of with diections
Lismiss

&' as withdrawn: 1 -'

Dismisseqd fqp '

. Oz -
pvm, del’@d/’P\e .






